31 VfritUn AntwcTi

Proletrtlon and nploitatlcni of Indian
workers in foreign connlrin

°471. SHRI A.C. DAS : Will ihc
Miniiicr of LABOUR be pleased to
mlate f

(a) whcthrr ihe workmen engaged by
Indian Contracion/Biuine* mrn/Public
Undertakings abroad are covered by
labour legislatinn like Indian Trade
Unifjn and Induitrial = Di*putei”™ Act,
Workmrni Comfviuaiion Act. Minimum
Wagci  Act, I'ayment of VVagei Act,
Employect Providenl Fund and Gratuity
Acti, Standing Order Acti ;

(b) if 10, what protrclion from
exploitation,  harassment, non-payment
of wagci, bonm, gratuity and non-
enrolment under Employea Provident
Fund have been given to luch workmen
rngaged abroad ;

(c) whether Minimum Wage* to be
paid to the workmen in difFrrent pradci
abroad have been fix*d by ihe Govrr-
m>ni ;

(d) if not, whai are the procedurri
followed by the CJovernment to ensur--
payment of fair wag”s, introduction of
welfare  mranurcs and praleclion from
engagrrment in hazardous operations
and

4

(e) has ihr Central l-abour Relation
Machinery = powers to inirrvenc
if cases wrrc lifoughl to ilicir noiicc

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DUL.\RI SINHA 1 : (a) to
(c). The Indian Trade Union Act, the
Industrial Disputes Act, Workmen's
Corapeiuation Act, Minimum Wages
Act, Payment of Wage* Act, Employees
Provident =~ Fund and Gratuity Acts,
Standing Orders Act, etc. arc applicable
only within the territory of India and not
outside.

Emigration of Indian workers for
employment abn”ad is repulated in accor-
dancc with the orders of ihe Supreme
Court dated aoth. Marcli, 1979- Accord-
ing? 10 t?& orders. «iifhentic copies of
the employment contract are required to
be registered with the Protector of

Emigrants. The wages and other terms
and conditions ofemployment are governed
by these contracts. The Supreme
Court order referred to above forbids
emigration to take up any employment
which involves the doing of work pro-
hibited by laws of India or which is
regarded as unlawful or which offends
against the public pjli / of India on
the ground that the foreign employment
involves the doing of work of kind or
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nature which vioUtn notiofM at human
dignity or on any other mimilar groundi.

If any eases of violsiion of employment
cnntrBCts are brought to the notice of the
Government, appropriate «ep§ ar« taken
to redrea iheir grtvmnoei.
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Ligaor deaths

*g47c. SHRI HARINATH MISRA ;
Will the Minister of HOME AFFAIRS
be pleased to lay a statement showing;

(a) the total number of liquor deatl
occurred in various parts of the country,
with names of places (State-wise) smcc
January, 1980 ;





